FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR SUPREME STAR VILLA
PRIVATE LIMITED OPERATING IN CONSTRUCTION & CIVIL
ENGINEERING IN MUMBAI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy

Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016)

RELEVANT PARTICULARS

1. |Name of the corporate debtor | Supreme Star Villa Private Limited
along with PAN/ CIN/ LLP CIN: U45200MH2011PTC218634

No. PAN: AAUCS9509H

b |Address of the registered Supreme House, Plot No.94/C, Opp. L.L.T,,
office Powai, Mumbai, Maharashtra, India, 400076.

3. |URL of website https:/ /ssvpl.stellarinsolvency.com/
Details of place where N/A
majority of fixed assets are
located

5. |Installed capacity of main N/A
products/ services

6. |Quantity and value of main N/ A, , there is no revenue from operations in
products/ services sold in last | the company as is evident from its last
financial year available audited financial statements as on

31-03-2020.

7. |Number of employees/ No information is received from the

workmen management of the Corporate Debtor.

8.  |Further details including last For details, please contact at:
available financial statements supremestarvilla@gmail.com
(with schedules) of two years,
lists of creditors are available

Visit website:
https:/ /ssvpl.stellarinsolvency.com/

at URL:

9. |Eligibility for resolution For details, please contact at:
applicants under section supremestarvilla@gmail.com
25(2)(h) of the Code is
available at URL: Visit website:

https:/ /ssvpl.stellarinsolvency.com/
10. |Last date for receipt of June 07th, 2024

expression of interest

11. |Date of issue of provisional June 12th, 2024
list of prospective resolution




12.

Last date for submission of
objections to provisional list

June 17th, 2024

13

Date of issue of final list of
prospective resolution
applicants

June 19th, 2024

14

Date of issue of information
memorandum, evaluation
matrix and request for
resolution plans to prospective
resolution applicants

June 21st, 2024

15

Last date for submission of
resolution plans

July 22nd, 2024

16.

Process email id to submit
EOI

supremestarvilla@gmail.com

Sd/-
Mr. Anup Kumar Singh
Resolution Professional

IBBI Regn No.:- IBBI/IPA-001/IP-P00153/2017-2018/10322

AFA Valid till: 23-12-2024

Suite 1B, 1st Floor, 22/28A, Manoharpukur Road,

Deshopriya Park, Kolkata - 700029.

For Supreme Star Villa Private Limited - Under CIRP

Place: Kolkata
Date: 23-05-2024
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HERO FINCORP LIMITED
CIN: UT45030L1991PLCOMETTA

Hero "o uusinnam ™

FI N c 0 R P Lok, Vazant Vihar, New Delhi-110057

FORM-G
INVITATION FOR EXPRESSION OF INTEREST FOR
SUPREME STAR VILLA PRIVATE LIMITED

OPERATING IN CONSTRUCTION & CIVIL ENGINEERING IN MUMBAI
{Under sub-reguiation (1) of regulation 364 of the Insobrency and Banknepicy Board of India
{Insalvoncy Resolution Process for Corporate Persons) Regulations, 20016)

Tel: 01149487150 | Fax: 011-48487150,
Email: Btigation@herofincorp.com | Website: www herofincorp.com

POSSESSION NOTICE [(APPENDIX 1V) RULE 8(1)]

Whereas the Autharized officar of Hero FinCiarp Limited [HFCL], a Nor-Banking Fnanciad

Company, under the provisions of the: Securilisation and Recohsiruction of Financial Assels

and Enfprcement of Securdy Interest Act, 2002 {54 OF 2002} (hereinafter refemed bo'as At}

&nd in-exercse of the powers conderred under Section 13(2) of the Act read with Rule 3 of the

Sacurity Inberest (Enforcament] Rule, 2002 issued a Demand Nofice dated 29.02.2024,

callng upon:

1. Wis Shree Shakif Jewels [BorrowerlAddresee No.1) Through its Proprietor, Mr.
Santosh Shivshankar Soni Hawving its Office at: Shop No. 5 Pushraj Co, Op Housing
Pimpri Pada Road, Near Swapnalok Tower, Malad East Mumbai, Maharashtra 403087
Also at: Ground Flaor, 07, Bhanu Shakl Comgles, Rané Sali Marg, Pimprigada Road,
Malad Easl, Mumbal, Maharaghtra 400097

2. Mr. Santosh Shivshankar Sonl (Co-BorrowerMorgagor/Addresses No.2) Residing at:
114, Maihar Budding Megh Malhar Complax, Flim City Road; Near Boyal Challenge Hotel,
Goregaon Eagl, Mumbal, Makarashira-400063

3. Mrs. Jyoti Sonl [Co-Borrower! Mortgagar Addrasses No ) Residing at: 114, Malhar
Buikiing Megh Magar Complex. Flim City Road, Mear Royal Challenge Hotel, Goregaon
East, Mumbai, Maharasnira-400063

o repay the amount mentioned in the nobce Be. 1,83,04.619)- (Rupes One Crore Eighty
Three Lakh Four Thousand Shx Hundred and Nineteon Only) due a5 on 26.02.2024 along
with the applicable interest and ather changes within Sixty {60) days from the date of recaipt of
the said nofice.

The Bormowear having falled fo repay the amaunt, Mobice = hereby given to the Bomower and the
public in genersd that the undersigned has taken the possession of the propery descrbed
herein below in exercise of powers conferrad on him under sub-sechion (4] of sachon 13 of Act
read with Rule & of tha Sacurity Interest [Enforcement) Rules, 2002 on 18.05,2024,

The Barrower in particular and the public in general is hereby caubioned nob b2 deal with he
praperty and any deshngs with the propery will be subject o the charge of HECL for an amount
of Rs. 1,83,04,61%- (Rupea One Crore Eighty Three Lakh Four Thousand Six Hundrad
and Mineteen Only) due as on 26.02.2024 along with the applicable interest and olhes
charges

The attenlion of fue Borrawar [s muiled to prosisons of sub-seclion (3] of seclion 13 of the Acl,
i respact of ime available, fo redoem e secirad aszat.

DESCRIPTION OF IMMOVABLE PROPERTY IS AS UNDER:

“#ll that residential Flat no. 114, on 11th floor admeasuring 980 sg. . buitt up area in Malhar
Co-operativa Housing sochety Lid, sitwated at Megh Malhar Complex, Yashodham Enclave,
Gen. A, K. Vaidya Marg, [also known as “Film Gity Road™) along with ane Stilt Gar Parking Space
bearing Mo, 114 at P2 level admeasuring 100 sg, . on C, T. 5, Mo, 158 of village Dindoshi,
siuated at Yashodham Enclave, Gan. A K. Vakdya Marg [also known as "Film Cily Road"],
Goregaon East, Mumbal 400 083, In the regisiration district and Sub District of Mumbal City and
Mumba Suburban.”
PLACE: MUMBAI
DATE : 1B MAY, 2024

SDi-, AUTHORIZED OFFICER,
HERO FINCORP LIMITED

FORM A

PUBLIC ANNOUNCEMENT

[Under Reguiation 6 of the Insolvency and Bankruptey Board of India
(Insolvency Resalution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
JOISTER INFORSERVE PRIVATE LIMITED

RELEVANT PARTICULARS

' Name of Corporate Debtor | Juister Inforserve Private Limited

2| Date afincomoration of Corporate Debtor |01.07 2005

3. | Authorily undes which Comparate Debloris | Hegmﬂaru‘ﬂnmp&mea Murmbai
|Incerparated | regstened

4. | Camporate Identty Mo, | Limited Lisbdily | US000TMH2005PTC154396
| [donbfication No.of Corporate Oeblor |
5. [Addrass of the ragislered office and (Regd. Office : Gala NoJ3B Shiv Shakll Industrial

| priricipel offica iif sy} of Corporate Debdor | Eslate, Opp. Miltal Ind Eslzte. Andhed-Kurla Road,
1 o | Anghen -, Mumbai City, Mumbai, Maharashira-d00055
B, |Irsakvency commencement date in 71.05.2024

raspeac] of Comparale Dablor

7. | Estimated cate f closure of nEahvency
|resolison process

& | Mame and Registration number of the
| Inspiventy profassang acling as Inferm
| Resclution Prodessional

o | Address & eenall of the Blesiim resokibon
professional; &5 registered with the board

10| Address and e-mai b be-1sad for
| comespondence with the interiny
Resalulion Prafessicnal

11| Last date forsubmission ofclaims

[ 17112024 [180th day fom lhe insofwency
cammansament date Le. 21.05 2024)
Garima Digglwal
Reqd. No: [BBEIIPA-OHP-P-L20182020-202 113153
'.I\F.A ﬂh-li'tj' EEv.'iIIEquIIIH
_M:h!s: a1, HI:1I G-ulnn}' I'-'Idll.'rg.'a I'Jag-ar Japur
Ram?-mml:n- Emas; garmaﬂﬂﬁ-ﬁgmal & ]
| Address: 9%, !.1|:-|| E:JI:-rr.' Malvr,'a Mag.ar
Javpur, Ragasthan-30201 7.
Emall: cip jpisterniofigmi com
04.06.202¢ {145 da:.- free he e of apooirtment
af IEF i 21 5 .2024)
12| Classes of cradilars, f any, uncar clause i) | NA
of sub-sactian (64 of sacton 21, sterained |
fry the Interim Resolution Professional
13| Narnes of insohvancy professonais daniiied| NA
| ta 3t as authorsad represeniaive of craditors |
| maclass Mhres names foreach class)
14/ (a) Relevant farms and
ib| Detais of guthonzed rapresenteias
ara aualehla at:

Nafics i heredy givan that the Honia Natianal Company Law Tribanal bas ardered the commencement
af a corporate nsohvency resalution process of s Jolster Inforserve Private Limied on 29stMay 2023,
The crediars af Mis Joister inforserve Private Limited, ane hiereby caliad upon to submit thair daims
with preafon-ar before 04.08.2024 fo the intenm resolusion professional af the address menrtioned agains
eniny Mo 10,

Thetnanca ceditors shal submil thair ciams with proof by elaciranic means oaly. Al ofher credfors may
Submif tha claimswih proal in person, by post or by elechonic maans.

Bubmission of false or misleading proods of claim shall aftract penaltios.
Mrs. Garima Diggiwal
Intarim Resolutan Prafassaonal for Josier Inforsena Privete Limifed
Regn. No. [BEIPA-DI AP-PO20182020-2021 13158
Authorisation of Agsignment (AFA): A811 21 5BI022505241105768

| (e Wt link: hitpes.ifwww b gow indhameldowrtoads
(b} Mol Applicasle

Dk : 23052024
Place: Mumbai

DUKE OFFSHORE LTD.

CIN Mo L4520-0MH 1985PLCO38300
Req. Oifice: 403 - Urvashi Housing Socisty Lid,
O#f Sayani Road, Prabhadevi, Mumbai - $00025
Email; 1r1l|:|@duhaum‘rruna cam
Website: hitps-i'www.dukaoffshora.com

NOTICE OF BOARD MEETING
NOTICE is heseby given, pumsuant to Requlation
24 read with Regulation 33 of the Listing
Requlatons, tha maeting of Board of Drectars of
Duke Oifshore Limited wik be hedd on 30th May,
2004 at 12:00 PW a2 the Registered office of tha
campany e, 403-Urvashi Hag Saclety Lid, Off
Sayan| Road, Prabhadeyl, Mumbai - 300025 rier
alka o irangact iofiowing Dusiness:

1. To conslder amd take on mecard the Audited

Financlal Resuis of the Company for the Cuarier

& Yearended 3131 March, 2024
2, To corsider and take on record the Retaled Pary

Trarsactons of the Company Tor @i Financial
Yearendad 313 March, 2024
3, To comaides aned 3ppaint Secretat  Audilorof the

Comnpsany far thie Financial Year 2034-25,

4, To congkler and. sppoind Intemal Auditor of the

Company far the Firandal Year 2024-25

CLASSIFIEDS
CHANGE OF NAME

I, SONAL ARUN HULE YO
ARUN DAGADU HULE
RAD NoLT S5ant Nagar
5/N 75/1 Shri Swami
Kunj Pune City
Maharashtra-41 1047
have changed my name
to SOMEL ARUN HULE.

00407267644

| GURDEEP SINGH SOUND
alias GURDEEPSINGH

SURINDER SOUND S/0 5. Ay plhwer B s wilh IF permission of e Chak.

ol the Company Mps By dukeclfshane com and
SOUND R/O 702/703 wedisite of the sock exchange 6. BSE Limiled
Kripanidhi 4th www bisgiadia com
Gulmohat Cross Road Place : Mumbal  For Duke Dfishore Lid,
Juhu Scheme Mumbai Dabe - 22:05-2024 p— nﬁufé
Maharashtra-400049 g

Managing Director DIN - 02613056
have changed my namea -
to GURDEEP SINGH
SOUND.
DO40T20754-8

CENTRAL RAILWAY

BHUSAWAL DIVISION

| SHIVALI SUNIL SHINDE
D/0 SUNIL SHINDE R/O
Upper Crust Complex
Flt-No.202 Dattawadi
Shi Bank Kharegaon
Kalwa Thane
Maharashtra-400605
have changed my name
to SIVALE SHINDE.

00407 28TE4-5

| VARUN SINGH 5/0 SHIV
KUMAR SINGH R/D V-
106 Roseland Residency
Pimple Saudagar Pune
City Maharashtra-
411027 have changed
my minor son’s name
HARSHIT SINGH to
HARSHAL SINGH

E-TENDER NOTICE NO. BSL/S
ACLITender/56245422
STORESBHUSAWALIAGLICENTRAL
RLY, acting for & on behall of The
President aof India Invites E-Tendess
against . Tendar Mo 56245422 Closing
DataTime -22-JUN-24 al 11,30 Hrs
Bidders will Be abbke 1o subdail  their
ariginalfrevised bids up to dosing date and
fime only. Manual ofers are not allowed
agairst this tender and amy such manuat

oifer recenoad shall be lgrared
1] NITHEADER: - Tendar No. | 36245472,

Tender Type : Adv. Open Tender, Bidding
System : Single Window Syslem,
Inspection Agency : TPI, Publishing
Date/Tima : 27/05/2024 12:38:53,
Estimated Value : 3610800 Closing
Date ; 24-JUN-24 11:30 Hrs, Valldity of

aged-10-Years. Offer : 00 Days, Quantity : 05 Nos. 2]
D040T28764-3 ITEM DESCRIFTION : TRI-PLATE
PANEL MOUNTED IRAB.S BRAKE

SYSTEM FOR CONVENTIONAL LOCO
AS PER RDSO SPECIFICATION NO.
ELRS! SPEC/PRS/OD34 REV-1 OF APRIL

= 2005 OF LATEST {KBIL Maka)
3] All detad particular of abowe Tendar ans

aAvallable on websile!

"IMPORTANT"™

Whilst cara is taken prior o sxepance of
wavEetiting copy. W nol posskis i werfy
fe contents, The ndian Exprass F)
Limitndl cafnsd be Peed fespondibe bof
JuEh contamis, noT for sy ioss or demags
ircumed a5 3 result of FEsactens Wit
compdnie, Maxigon o advidas
advenising in i fewspapes of
Fublicsions, We theseloes mecomimend
thet resders make necessany ooris
hefors sending #ny monies or eeterng
Mo by agresenents with adwiriers o
pthermize acting an 2n adverfssment in
iy Marrif whatsotver

hllp Thanerw, lrepa gm-l Ir|

2 1 &EI_._E_\!.H.HT PARTICULARS
1| Name ol the corparate debior slong 51.||:|r|3:|I'||'-' Star Wille Private Limitad
| weith PAMCINS LR b I::-"'u LI IMHIDTIPTCZ 18G5
| PAN: AMUICSDE0GH
[ Supreme House, Plot Na.S4,C, Ope, 11T
| Powai, Mumbai, Maharashtra, india, 400076,
| ttpsstzsvpl Stefiadn solvengy.com)
A

2: | Mcieirmss of the risgistered office

3 URL of wabsite
4. | Detalls of place whasa makonty of
{ flxed AsSEMS ar8 hocated

&.| Instatled capacity of main products | N/A
| services |
G, Q!.ﬂr’l[il‘r‘.:'lr'll:l walue af main F'Il'i':-ﬂul:'.g-\.-' N'."Fl. ; there 15 N reseniee Trom -:'I|.'IETEH|I:II'I'3 In

services old indes] finsncial vear | the company as = evident, from (15 last aeedahle

{Audited inantial stalements as on 31-03-2030.
Mo infarmation is meceiwesd Trom the

| managemant of the Corporate Debtor,

| Far detafis; pleasa contact at:

| supremestanvilia@gmall.com
| Wisit website:
| hittps-/ssvpl stediannsalvenay.comy/’ |
| Far detads; please contact at:
| gipremestanilia@gmail.com

o [ r.'.lmril:u:.r n‘l'd:lr.ﬁn'y-:r:.:.,, '.;l.'n.'lr.hr.l:lr-r'-.

&, | Further datails inchuding last available
| financial statameants (with schedules)
| of two years. lists of crediors are
! evallable at URL:

2| Eligibility Tor resolution applicanis

ungder secthon Z3{21h} of the Code s

|- Bailabhe s URL: Wisil wialsila:
| | htlgss/ Supl.stebannsolvency.com,
A0 List dhiate fof recend of sipressionof | kine QFth 2024

ool PR e

11} Date of ssue of provisional st of
| prospestive rasolution

12| Last date for submissson of objectons | June Lith, 2024
to provisional Bst.

13-_ [Hate of msue |:|r1InE|I II51: |:|r

| praspective resaiution apglicants

14 Dae of Esue of informaton
mEmarardduT, avihealion matrs and
resgLuEst for rasalulisn plans o

___ | prospective resalution applicants

15, Last dite for submisson of

| resgution plans
16 Procass emall id toosubmit ECI

| une 12th, 2024

| June 1910, 2024

| Tune 3 st Z024

| Faly 22nd, 2024

| eupremestaryiizEEmAILLom

54/~

e, Anup Kumar Singh Resolution Professional

IBEI Regn No.:- IBELIPA-O0L/1P-POD1EE /2017-2018 10322
AFA Valld tibl; 23-12-2024 Sulte 18, 1st Floor, 227284,
Mancharpukur Road, Deshopriva Park, Kolkata - 700025,
For Supromae Star Villa Private Limited - Undor CIRP

Place: Kolkata
Date: 23-05-2024

FORM G
INVITATION FOR EXFRESSION OF INTEREST FOR
SUPREME INNOVATIVE BUILDMNG PROJECTS PRIVATE LIMITED
SINESS IN MWLM EB AN

DPERATING IN THE REAL E:Hl.TE B

{Undar s
it

RELEVANT PARTICULARS

1. | ame of the corporate debtor along | Supreme Innovative Building Projects Private
| weithy PAN & CIM LLP b | Limited
| CIN; U002 MHZ00NSPTC SR0ES
| PAN; AMCSOTASE
[ 'Cih::rr"l"l Eur-gah:-w Hlmn.,:r.-:njru Coempkas Eh-cl
| Laakoss Caasthe: View Bilig, Powii, Mumbis City,
| Murribai, Maharashira, Endia, 400076,
| hittpsy s bippl stellarinsobency.oom)’

2. | Address of the regsstered office

3. [URL of website

4, | Detaits of piace where rmajofity of [ M
| fimeel agsts are located |
'=| Irr;l,.,lll:_.l;] capatity o rr|..1.|r r.!n:uiurh.- | M-'A

Eﬂf\'m
- 'Quanlﬂj- Elr'll:l 'mlu“ |:-:I' mml'. ;lr._IIl:_lr'.w I".Il.--l 1I|| e :5 IO FEeILE  Froem ﬂqjl:ra[‘-c'rrm i e
VEervices sold inlast financal yeas | |'e Ampany 4% is evident from it s availabe
| AisEed firAancial sEalemenls as on 31032009,
| Mo infermation & recensed froom the
| management of the E-:'rr;lnrﬂql- Dhedesior,
g1 |"u||_|'\-e:f ek |r'||,.'|u|3|ng East Availabis | For details, |:|h‘=."|ﬂq-e' COrtact ak
||I'IFI‘E"".'I.I!| SlatEme s faih sobedulEs) | InncaateesnremeEgmailonm
|-:i-|' Tt years, BiIS of creditons are '|'|3|r WD
1 .;‘1'.-1‘!I|ﬁ|_:5|.-""ﬂ_l !.JF!'-'!::_ |'|l1|:.'|‘3..-"-"'=:||:||'tl M. ﬂ:1|,--||:3:| " Sﬂ:-:".rl&r‘ll"_g.-:"l}:"l'lt"
. | Esgibility for resoiation applicants | Far details, |:I|F5.‘|‘H" -::-e_‘:tl!a"'t al
under Section 25021 ol the Code | Inreacat eegupreme S Emailoom
soavailable &1 LRL ¢ | WL veestite:
| mittpsss fsibpol sallannseencyeom,
[ Tune O, 2024

T [ !';.-:lmhrzr-.:rf h,'!l'lll'l||:|}'["!|"_'5‘.".'|'|1'llkrl'#n

10, | Lest date ToF receipt of expression
| ol IrbarEal
11 |Date of Esue of provisknal sl of
| prispectve resolution applicants
17, | Lest dale for subwnission of objections | hine 17th, 2024
|10 prosissonal Hat
13, | I::'ﬁlli-f;'-l'.‘-1 ‘Eul“ﬂ-‘ il Hst |.'l|

[ Jure 121, 2024

[ Tung !IE'I.h. 2024
14, Damb-i'._ﬂsn.ﬁl'ﬂfun:mmnnn

[ memomndurn, evaiiation mati

| and retjusst for resehition plans

1|:| prospective resciution applicants
15. Lest date for Suteniasion of

resal ution ans

[ Taner 3 st 2024

[ July Z3nd, 2024

16| Process emad id to submit EDT | Innovatesupremed grmail com

Place: Kolkata 5d/-
Date: 23-05-2024 Mr. Anup Kumar Singh Resolution Professional
IBEI Regn No.:- BB IPA-O0L/ IP-POIIES/2017-2008,/10322

AFA Walid till: 23-12-2024 Suite 18, 1sl Floor, 22,284,

Manoharpulur Rosd, Deshopriva Pask, Kolkata - TOO029,

For Suprema Innovative Building Projects Private Limited- Under CIRP

INVITATION FOR EXPRESSION OF INTEREST FOR
PAE LIMITED,

A COMPANY LISTED ON THE BSE
UNDER THE AUTO ANCILLARIES SEGMENT

(Under Regulation 28411} of the Insclvency and Bankruptcy Board of India
(Insoivency Resolution Process for Corporate Persons) Regulations, 20186)
RELEYANT PARTICULARS

1 MName of the Corporate Debtor PAE Limited

Permanent Account Number.  |PAN; ARACPSDEIE

Company Identification Number CIN: La58aaMH 1950PLCO0ET52
BSE Scrip Code |517230

International Securities INETSEADI01E
Identification Mumber

2 Address of the registered office

|Lews! 1, Biock A Shivsagar Estate, Or. Arnie Besani
Road, Wi, Mumbai Cily, Mma*ashh'aaimmﬂ.
| hittp:fiwww paeltd.com! o

F'I'EIE-I.IF-'?'f' the Company s upzca'.ng fam its rs-;lslufl!d
afice -in Mumbal, whers majpnty ol Bed assels g
ocaled, Few iems of hembune are Bang-al s branchas o
Jaigur, .ﬂ.hmaliah-ad antd Kolkata,

PAE Limifed wes in tha business of sales and sanice of
Lead Slorage Batbanes, Powar Backup Sysiems and
Automotiva paris. It had a naticreics netvark of 19 safes
affices end warehauses and siaff of 120 providing sfes
and sarvices fa the cuskomess:etross India. From the
moalh of Mowvembar 2016, PAE Limited hiad shrunk s
husiness end chsed down most of the branches and many

3 URL of website

4  Detailz-of place where ma||:|nt'_|,l
of fixed asssis are located

5 Installed capacity of main
producis! servicas

staff membeans have resigned.
Ag such, thers are no sagnificant assets |Faed or cument)
bernng faw ifems of furmitune atits branches,

Those interesizad maey pleaze write an email 1o
pee hd@trupronsalvency.ocom 1o seek further details in
| thisregard.

5| Cluantity & -.-aliJa of ﬁia-m products! | There were no -:npe;ahnns in the Eu-srpnrat&
services sold i last fimancial year | Deblor in the last financial year.

7 Number of employees! m:-rtnwn _F'feﬁenﬂy. there are no employee / workmen

5 Further details Irchidng last available | Lasl pubishad Tard Annua Rup:r far Y 2022-23 and tha
financial statemens {with schedules) |previcus financial stalements can be accessed &l the
of two years, lists of creditors, relevant .I-E't:ﬂ;e of the rmriletﬂailﬂm F;w'iadﬁabﬂeﬁ- EH@{H

isted Company, details aboul the Corporais

falﬁ for ELi]SEqiEHh'IIL E:E"m of the Announcements, Board Mesalings, Coeparale Govarnance

PROGERE . d end =hara rading defails can be accessed from the websita
of tha BEE Limitad

Fleasa write an emal 1o pae. Hd@truproinsolhency.com

to seet furlhar dedails abaut the Carporata Debdar.

i -Eligil:llllhu' fior resolution apphicants | Pleasa wria emsi i pan td@truproinsalvency.com io

under sachion 25(2)h) of the seaking farmation regarding eSgibisty for resalulion
Code is available at a.pulrc-ants urd-arse-:hm EE[E'hhlu[EﬂE Cl:-:IE
10, Last dabz for receipt of expression | 12-06-2024.
of interast
. Date of issue of provisional list of | 15-06-2024
prnspamwﬁ resulut;:-n applcants |
12 Last date for submission of 20-06-2024
. objecbons to provisional list | R——
12, Date of izsue of final list of 22-06-2024
prospeciive resclution applicants .
14 Date of issue of mformation 27-06-2024
rmemarandum. evakation malrix
and request for resolution plan 1o
prospective resolution apphcants .
1z Last date for submission of 27-07-2024

resciubon plans

5. Process emall id to submit EO| | pae.id@truproinsclvency.com

Sdl-
CAL |P Karthik Natarajan
i - e 1l Resalution Professional, In the matter of PAE Limibed

Regd, No.; [BENPA-DO1IP-PO2454 2022202314256
Regd. Address: Flai Mo, 7, Plot No. 58, Alreya-Ashrem CHS, RLA, Kidwai Road,
Opp. SNOT, Malunga (East), Mumbai Ciy, Maharashira, 400019

Bank of Baroda, Bhandup Branch
Devdarshan Bidng, Ground Floor,
Station Road, Bhanduep West ,
MUMBAI - 400078 - INDI&

TEL. :+81 22 25947369
e-mail : bhabomiibankolbaroda.com

d@® 3w asier
Bank of Baroda

NOTICE TO GUARANTOR
{UNDER 3UB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)
Date - DR.05 2024
Place ; Mumbai

Mr. Harshad N Shah,
Flak No 407, S@ver Solitaire, Tilak Hoad,
Ghatkopar East, Mumbai -400077 Ghatkopar East, Mumbai 400077

Mrs. Pramada H Shah,
Fiat Mo 401, Silver Solitaire, Tiak Foad,

Mr. Saujanya Kumar, Mr. Suresh Govind Gajra,
1201 AmarCHS, PlotNo 7, Secior 53 A, Merul|[F 1304, PLATINA Casa Bella Gokd, PALAVA,
Wast Seawnods, Mavi Mumbas-=400706. Kalyan Shil Road, -4.21204

Re: Your guarantee for credit facilities granted to Ms Svezz Agro Exim Pyt Ltd,

1. As you ars aware, you have by & guarantae dated 30-01-2021 and 17-08-2021 guarantzed
paymant on damand of all moreys and discharge all obigations and kabililies than or al any
fime thereafter owing of incurred bo us by Ws Svezz Agro Exim Pyt Lid., for aggragale credit
bmits of B 650,00, 0005~ [ Fupees Six Crore Fifty Lakh only) with inferest thereon moare
particularly sef aul'in the saif guaranies document. To secure the guarantee chligafion you
hava alsa provided folawing sacurilies fo ws:

All that property bearing Shep no. 4 on the Ground and First flear, Adm, 242,424 8. mirs (2610

3011 Carpet Area, HSHITL, Kshitij CHSL, plot Mo 3, Sector Mo 19, Sanpada, Navi Mumbai,

Taluka and District Thane belanging fo Mrs Pramoda H Shahiand MrHarshad N Sheht

The Baundaries ol ihe Property are as under |

Side As per Building As per Shop
East Sida Wivant Shop No 5
Wast Side MahavirAmrut Shop Mo 3
MNorth Side Open Plot Farking
South Side Service Road Patllway

Z. Ve have: 1o informn you that the bomowers have committed defaulis in payment of his liabdites
and consaquently his accounthas been classiied as non-perioming assat. A copy of the nobice
datad [8-05-2024 under section 13(2) af tha Securilization snd Reconsiruction of Foancis!
Assels and Enforcament of Security inferast Act, 2002 senl by us b tha bormawer is enclosed.
Since the barrower has commilied defaolts, in lerms of the geararies you have become Eable
o pay 1o ug he aulsianding amounl ofboan of Re.4,40,52.517.24i-{Rupess Four crores Forty
Lakhs Fifty Two Thousand Five hundred Sevanteen and paise Twenty Four only) +
unapplied interest and other charges if any till the date of realization and oibar chargas if
any and we hareDy invoke the guaranies and call upsn you 1o pay the aid amount within 60
fdays from the date of this notice. Plesse nole that interes! will conbinue to aconie ot the rates
specified i para 1 ofthe nolice dated 08-05-2024 served on the bormowers

3. We further wish ko inform you that in regard bo the secuniy pravided by you fo secune your
guarantze obligations for ihe due repayrmant of the [oans and advances by the borrower, this
natca of 80 days may please be tealed as nobce wndar sub-section (2) ol seclion 13 of the
Secunlization ard Reconstruction of Fmancial Assets and Enforcementof Secunty Inlerest At
002, \We luriber give you notice Mat falling payrment of the above amount with interestup o the
date of payrent, we shall be at liberty fo exerciseall orany of the rights under sub-secton {4) of
sechion 13 ofthe said Act, which please npée.

4. Weinte your attention fo sub-section| 13) of secban 13 of the said Actin terms of which you ars
barred from iransfering any of the secured assets refarmad to in para 1 above by way of saks,
keasa ar olharwise (otbar than in the ordinary course of business], wilhout oblaming cur prior
wiittan consanl ¥YWe may add that nop-compliance with the above provision contained in
section 1313) of thesald Act, s an offence punishable under secton 29 of the Act.

5. Wie further invite your attention to-subrsection (5 of section 13 of the said Act in terms of which
yous may redeem the secured assats, T1he amount of duss together with all cosis, charpes and
expanses incumed by the Bank is tendered by you, &t any fime before the date of publication of
natice for public auckaninvitng quotabensienderprivale frealy. Please note that afier
publicationof the naolics as abave, your right 1o radeam the secured assets wil not be gvadable.

6. Pleasa note hat this demand notics i wihsul prajudice o and shall not be construed 35 walver
of any. othes rights orremedies which we may have, including without Bmaation. in the right to
make further demands in respect of sums owing ious,

Yours Falthfully,
Placa: Mumbal Sdi-
Date: 08-05-2024 Authorised Officer

Rattanindia Power Limited
Extract from the Audited Consolidated Financial Results
for the Quarter and Year Ended 31 March 2024

(Rs. In Grore)

Sy : Quartar ended Year ended
No SHiENe 31.03.2024 | 3122023 | 31.053.2023 | 31.03.2024 | 31.03.2023
[Audited) | [Unaudited) | [Audited) (Audited) {Audited)
1 | Telal income from operations 01336 806,38 H00.58 3,364,000 3.231.16
2 | Met loss for the period (before tax and exceptional ltems) 200d) | (s7200) (46282) | (1.758.70) | (1.840.48)
3 | Met profit! (less) for the perod bafore tax (after exceptional fdems) 'f{l E1 Dd {57200} (462.82) 8.876.38 (1.849.48}
A | Net profit/ {loss) for the period after tax (afer exceptional items) 1066575 | (586.97) | (483.19) | BA96TS | (1.860.85)
& | Total comprehensive profit! (koss) for the perod [Comprising profit’ (loss)
1m‘ 1|!'I.-E |:|E-|!'H'.||:| af*ar fax and 1:||;|'|E1I' comprehenalve mcome inet r:nf jﬂ:r] 10, EEE- 21 15EE.8T) 4433- I}E] 8. ElEi-E EIZI (1.871.12}
6 | Paid-up equity share capital (Face Value of Rs. 10 per Equity Share) 537011 5,370.11 5,370.11 5,370.11 5.370.11
7 | Gther Equity as shown in the audited balance sheet i i | (100823 | (e.03.03)
: Earmings Pear Sh.are 1F.=n::a 'u'alue r:uf Rs 10 per Eq:ulrg.r Ehare] .
- Baslc [Rs.} 18.856* {1.08) (a2 16.57 {3.48)
- Diluted (Rs.) 19.86" {1.08)" (o.en) 16.57 {3.48)
*EPS for the quarter are not annualised}
Notes:
ia) Additional information on standalone fimanclal results is as follows:
Eg Sartieuki Quarter ended Yoar ended
31.03.2024 | 31422023 | 31.03.2023 | 31.03.2024 | 31.03.2023
(Audited) | (Unaudited) | [Audited) (Audited) [Audited)
1 | Total income from operations F13.96 &0G.38 800.58 3364.00 3,231.16
2 | Net profit for the pariod (before tax and exceptional items} 100.06 6117 130,73 196.87 353.02
3 | Mel {loss) profil for the period before tax (after exceplional dems) (1,145.08) E117 130,73 (1.048.27) 353.02
4 |MNel (inss) prafil for the period Eyf:ar fax l;’iitﬁr excaptional lems) [1,054.37) 46.20 110,36 i1 ozt By 332 65
5 | Total comprehensive (oss) income for the penod [Compresing (leas ) profit for the
penod after tax-and other comprehensive income (net of tax)] (1, 09390 4620 110.38 (1,027 82) 33144

from 18 January 2024

‘mxcaptonal item'in the accompanying Consolidated Stalemant

craras respeatively

confirmations from lenders.

CIN: L40T02DLZ00TPLE 16208

Dale @ 22 May 2024
Place : New Dslhi

[B]  The above isan exiract of the awdited financial results for the guarier and year ended 21 March 2024 fled with the Stock Exchanges under Regulation 33 of SEBI [Listing
Cbigations and Disclosure Reguirements) Regulationes, 2015 The full format of the audited financial resulis are aveilsble on the company's websie
veww rattanindiapower. com and on the Stock Exchanges wabaite al www baelndia comand www.nseindia.com.

c)  TheAuditors inthairindependantAuditor's Report on Consolidated Annual Financial Resulis have brought out as balow:

Tha accompanying Statemant, pursuanttothe re-initiation of Corporate Insolvency Resalution Procass {"CIRP) against Sinnar Thermal Powsr Limedsd (STPL): an erstwhile
wihally owned subeldiangof the Holding Comgeny, undar the Insalveney and Bankruptey Code, 2016 {IBC), 5TPL has cagaad 1o be s subsidiary of the Company wiih atfect

Con EHQIJEHH:". the aezels and liamlilies a1 STEPL have hean I'JE-TE'I'.H:IEII"IiIEﬂ Al heir I'EEFIEE‘.'LII.I-E- CRIT :||'|I"Il:'| yalugz 3= al1e JEI'IIJL’II‘:,' 2024 i accordanss wilh 1he reg uiremeniz of ind
A5 110 - Consalidaled Financial Skalemants and thé said acoounting o loss of control bas resulled ina net gain of Bs, 10,658 88 croces, thal has been presenied as an

Ax furiher desorbed in the said nole, STPL's other current financial liabslities as at 18 January 2024 de-rocegnised as above. included balances amounting to Bs 6,652,538
croras, in respect of which confirmations from the raspactive lendarss were nof recelved forbalances s at 31 Decambar 2023 while in case of cerlain landers, the balanca of
boreowings Bnd accrued intarest canfirmed by ne lenders &8 comparad o balance as perbooks as ab 31 December 2023 was higher by Ra, 379,90 crores and Ra. 308,22

In view of above matlers, we are unable o comment on ihe adjustmeants of any, thal may lurther be reguired 1o e made 1o fhe aloresaid lablliles relating o STPL ag on 31

Pecamber 2023 and such balances de-recognised as at 18 January 2024 i the accempanying Statement for the year ended 21 March 2024, with a consequential impact
theraofon the 'Gain on foss of control ofthe subsidiany' recorded during the year as mentioned abova,

Cur audil repord for the year endad 31 March 2023 and review report for the quarter and period ended 31 Cecember 2023 werg aiso gualified with respect to balance

Registerad Office : A-49, Ground Fleor, Road Mo, 4, Mahipalpur, Mew Dalhi - 110037

financialexp.epapr.in

On behall of the Board of Directors
Rattanindia Powrar Limited

Himanghu Mathr
Whale Time Direclos

S IC 0 M Registered Office: Solitaire Corporate Park, Building No. 4,
Guru Hargovindji Road, Chakala, Andheri (East), Mumbai -
LM ITED 400093. Tel.: 022-66572700, Website: www.sicomindia.com

CORRIGENDUM
Corrigendum to the Advertisement published on 23 April 2024 in “Financial Express”
Mumbai Edition Inviting Expression of Interest (EQI) for Sale of Financial Assets
(Non-Performing Assets) of “SICOM Ltd.”

“The last date of Submission of Offer along with Earnest Money Deposit (EMD)
is extended from 22" May 2024 to 06" June 2024 on or before 05:00 PM”

The loan accounts for which the offers received have been removed from the list of
loan accounts. The interested parties may refer to our Bid document uploaded on our
website for the loan accounts available for sale.

All other terms & conditions of the above referred advertisement shall remain unchanged.

Place: Mumbai Sd/-
Date: May 23, 2024 Authorised Officer, SICOM Ltd.

3 Biocon

BIOCON LIMITED
CIN - L24234KA1978PLC003417
Regd. Office: 20th KM, Hosur Read, Electronic City, Bengaluru - 560 100
Karnataka, India. Tel: 91 80 2808 2808, Fax: 91 B0 2852 3423
E-mail: co.secretary@biocon.com; Website: www.biocon.com

Transfer of equity shares of the Company to
Investor Education and Protection Fund (“IEPF")

Members are hereby informed that pursuant to the provisions of Sacton 124(6] of the
Companies Act, 2013 read with the Investor Education and Protection Fund Authority
{Accounting, Audit, Transfer and Refend) Rules, 2016 {"the [EPF Ruleg™) as amended,
the Final Dividend declared for the Financial Year 2016-17, which remains wnpaid or
unclaimed for a period of seven vears, will be transfermad 1o the IEFF. The cormesponding
shares on which dividend was unpsid or unclaimed for seven consecutive years will also
be transferred, as perprocedure sef oufinthe Rules.

In compliance 1o the IEPF Rules, individual communication has been sent by the
Company o the concermead shareholders whose sharas are liable 1o be transferrad under
the Rules for taking appropeiate action. The Company has also uploaded full details of
such shareholdars and shares dua for transfer io the [EPF account including the datails
of unpaid or unclaimed dividend om -such shares on its wabsile at
hitps-iws.biocon.comimvestor-relations!.

Please nota thal the unpaid!unclaimed dividend amount for the Financal year 2016-17

can be claimed on or before August 29, 2024, Members are requested to clam the Final

Dividend declared for the Financial Year 2016-17 and subsequent years’ dividend

to avoid transfer of the dividend and comesponding shares fothe IEPF.

In connaction with iransfer of aquity sharas to IEPF, please nota tha fallowing:

a. Members holding shares in physical form: The Company would be issuing a new
share certficateds) in lieu of the ongingl held by them for the purpose of transter of
shares to the |IEFF and wpon such ssue, the Company shall inform the deposiary by
way of corporate action 1o conver! the share cedificatels) into DEMAT form and
transfer in favar ol the (EPF. The origina! share certificates) which are registered in the
name af members will stand automatically cancedied and be desmed non-negotiable;

b. Members holding shares in demateriafized form: The Company shall inform the
depository by way of corporate action to fransfer shares in the DEMAT accouni of the
|EPF Authority..

In caseng valid clairm in respect of unclaimed dividend is recehved from the sharehoiders

on or befors August 28, 2024, the Company shall in ardes 10 comgly with the IEPF Rules,

transfir the unpaid o unclaimed dividend fo the [EPF Authonty without giving any further

Motica, on or before the dua date.

Further, the corresponding shares on which dividend is unpaid or unclaimed for
seven consecutive years, shall also be fransferred without any further notice.

Plaase nota that no claim shall lie agams! the Company in respect of unclaimed dividend
amourd and shares ransferrad jo [IEPF,

Members are eligile to claim both the unpaid or unclaimed dvidend and corresponding
shares transferred to the IEPF inchuding all benefits accruing on such shares, if any, from
the IEFF Authonty by submitting an online application in the Form IEFF-5 available on the
website al www ispfgovin and sending a duly signed physical copy of the same 1o the
Nodal Officer of the Company al its registerad office along with reguisile dotuments
enumerated In the Farm IEPF-5 and thersafter the Nodal Dificer of the Company shall fils
onking e-verfication report with IEPF authority within slipufated imaline

In case of any queries on the above matter, members are requested 1o contact Mr. D
Suresh Babu, Manager, at M's. KFin Technologies Limited [Formerdy knowrr as KFin
Technologies Private Limded), Registrarand Share Transfer Agent of the Company (Unit:
Biocon Limited), at Selenium Tower B, Plot number 31 & 32, Gachibowli, Financial
Disirict, Nanakramguda, Serlingampally Mandal, Hyderabad - 500032, Tel +81 040
6716 1518 email- suresh, d@kfintech, com; evward isf@kfintech.com,

For Biocon Limited
Sd/-
Mayank Verma
Company Secretary and Nodal Officer

Place: Bengaluru
Date: May 22, 2024

Bank of Bareda, Bhandup Branch
Devdarshan Bldng, Ground Flopr,
Stafion Read, Bhandup West,
MUMBA - 400075 - INDIA

de 3l a1
Bank of Baroda

TEL ;#5122 25947360
g-mail : bhabomi@bankofbaroda.com
NOTICE TO BORROWER

I}UHEER SUB-SECTION I]E:I OF SECTIOM 13 OF THE SARFAESI ACT, 2002)
Diate  00.05.2024
Placa : Mumbai

Mis Svezz Agro Exim Pvt Lid, |Mr. Harshad N Shah,

Office  Shop No.4, 151 Floor, Kshitij Building, |Dinector, s Svezz Agro Exim Pyt Lid.

Plot Mo.3 Sector-19, Sanpada, Mavi Mumbai [Flat No 401, Siver Solifaire. Tilak Roed,
Thane MH 400705 Ghatkopar Eagt Mumbal 400077

Mr. Ajay Khatri, {Mr. Saujanya Kumar,

Director, /s Svezz AgroExim PvtLtd.  |Director, Mis Svezz Agro Exim Pyt Lid.
Flat- Ne. 203, 2nd Floor, Guru Biran Beach| 1201 Amar CHS, Piot No T, Sector 58 A, Mearul
Casile, CTS No. 55, Shahbaz, Belapur, Navi|West Seawoods, Navi Mumbai-300706
Mumai-400614

Re: Your Credit facilities with our Bhandup Branch, Bhandup West, Mumbal,

1.We refer {o our letler No. BOBSSMELFINTE/05/08/2021 dated 19-01-2021 and
ECEEBHABDMADY2021-22BGECLEZ defed 22-12-2021conveying sanclion of vanous
credd facilties and the tarms of sanchon, Pursuand o the above sanchon you have gvaiedand
starbed ulilising the credit faciliies afier providing sacunity for the same, as herenalier stated,
The present oulstanding in varous lanfcredit facility accounts and - the securly inleresis
cregted for such iablity are as under,

Hature amd Lirmit Rateof | CV3asan Security agresment
Type Amount  |interest| UT-05-2024 with brief description
of Facllity in Rz finterest up te of securities
07-05-2024)
Cagh Credil-  [Rs.5.50,00,0004) 16.55% |Re 2,51 21.021)- + Un apalied|Hyp of Slock, Book
Hypath=cation insanast from 30-04-2024 tabds,and mmmevable
BGECLS  |Rs.1.0000,000-]8.25% [Rs.89.31,496,24 + Unapplid |Proeres ammenicaed)
imereglmm{m_?ugd In ﬁ&_scrlpl:l}n af
TOTAL Rs.6,50,00,000- Rs A 40,52,517 ZW-{Rupess Fowr|For oo Byenbelan
(Rupaes Eul eroes; Fordy Lk Fity Two Thousand
Crore and Fifty Five hindred Sevenieen and palse
Lakchs anly) Twenty Four anly) + unapplled
ireres! and ather charges if any bl
ihe date of reafization,

Description of securities as follows;
Al that property beanng Shop no. 4 onthe Ground and Firstfloor, Adm, 242.424 5o, mirs (2610
5q. ft) Carpet Ares, KSHITL, Kshilij CHSL, plot No 3, Secior No 18, Sanpada, Mavi Mumbai,
Taluka and District Thana balonging Io Mrs Pramoda H Shahand Mr Harshad M Shah:
Thi Boundanes of twe Proparly ane-as under

| Side As per Building As per Shop
Easl Side Vivant Shop No &
Wesl Side Mahavirfmrut ohop Mo 3
Morth Side Dipan Plol Parking
South Side Senvice Road Pathway

2 In the acoepted sanchion letter dated 19-01-2021 & 22-12-2021 you have acknoadedged your
ligkility 1o the Bank to the tune of Bs.6 50,00, 000/ (Rupess Six Crores fifty Lakhs only) +
interest In the Audited balence sheet of the Company for the year ended 21-03-2022 you have
confirmed ard acknowledged liabdity 1o tha Bank to the {uns of R5.656.43 |akhs &5 on 3isl
March 2022 The outstanding sisted above inclide further drawings and inlerest up b 07-05-
2024 (Cdhver charges debited io he accounl are Rs. Nil

3.A% you are aware, you have commilled defaulls in paymenl of interest in above
Inans/outslanding for the guarker ended March 2024 & month ended Apnl 2024,

4 Consaguant upon the defaulls commitbed by you, yoeur lban accaount has baan classifiad as non-
perfomrmng assal on 07405-2024 in accordance with tha Resanve Bank of India direchves and
guidelines. Inspile of our repeated requests and demands you have nol regaid the owardue
[nans including inieras] tharean

5.Having regard o your inability o rmeet your Fablibes in respact of the credit faciliies duly
secured by various secunbes merdionad in pasa 1 above, snd dassification of ywour acoount as
a non-perfonméng assef, we hersby give you notice undes sub-saction {2) of section 12 of the
Sequntizsfion and Reconstucion of Finencal Assets and Enforcemend of Sscurity InterestAct,
2002, and call wpon you to pay in full and discharge your iabifies to the Bank aggregatng
Rs.4,40,52 517.24/{Rupeas Four crores Forty Lakhs Fifty Two Thousand Five hundred
Sevenieen and paise Twenty Four only} +unapplied interest and other charges if any {ill
the date of realization, a5 staled in para 1 above, within B0 days from the date of this nolice
We furhier give you nodice that Taiing payment af tha above amcunt with inlarest il e date of
paymend, we shall be free o exercise all or any of the mghls under sub-sectiond$)of section 13
of the said Act, which plaass nole,

B. Pleasa note that, interest will confinue to sccrue al e rates specified inpara 1 above for each
cradil faciEty untl paymant in ful

T. W inste your attertion i3 sub-section 13 of Ihe said Act = tarme of which you are barrad fram
transharring any of ihe securad assets referrad 1o in para 1 above byway of sas, lease or
otherwise {other than In the ordinary course of business]) wahoul obtaining our prar writhen
consent, We may ada that non-compliance with the above provision contzned in section 13(13)
of the saidAct, & an offence punishabie under sechion 28 of ihe AL,

&, We furthar invite your athention 1o sub secton (8) of sectian 13 of the sz Act m terms of which
yau may redesnt the secured assets, if the-amount of dues togather with 3l costs, chenges and
expensas incyurmed by the Bank i fendered by vou. at any lime befare the dale of pubScation of
nofice for public suctionfinviting quotstionstenderiprivate realy. Please nole that after
publicatan of the notice as above, your righl & redesm the secured assatswill nolbe availasle,

9, Please nole that this damand nodice iswithout prejudice o and shall naot be canstrued &s waivar
ol any athar rights ar ramadies which wa may have, including without limitabian, the aghl o
raka further demandsin respact alsuems owing laus.

Yours Faithfully,
Place: Mumbai Sl
Date: DB-05-2024 Authortsed Officer
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owner of scheduled flat which they had purchased
from M/s. Nikunj Developers by an Agreement
dated 27.06.2017 regd under No. VSI-1/ 6237/ 2017.
The said Mr. Deepak Sahadev Sawant died on
09.02.2024 leaving behind Smt. Sneha Deepak
Sawant (wife), Mr. Mayur Deepak Sawant (son),
Miss Jagruti Deepak Sawant (daughter) as his only
legal heirs. The said legal heirs by an Agreement
dated 05.05.2024 regd under No. VSI-6/ 1824/ 2024
wherein the said Mr. Mayur Deepak Sawant (son),
Miss Jagruti Deepak Sawant (daughter) were the
consenting party. Any person/ heirs or organization
with any claim or interest in scheduled flat is/ are
requested to contact my office within 7 days of the
publication of this notice failing to which my client
will proceed with marketable and absolute fitle of]
scheduled flat, free from encumbrances.
Schedule of the said Property/ Flat:

Flat No. 101, 1st floor, I-Wing, Veena Dynasty Wing
G,H,1,J K Co-0p Hsg. Soc. Ltd., Evershine City, Achole,
Vasai East, Palghar- 401209
Adv. Bavadeepika Shetty (Advocate High Court)

Gala No.7, Bldg A-2, Ideal CHSL, Sector-6, Shantinagar,

Mira Road East, Thane-401107

Note:

1 The above financial results have been reviewed by the Audit Committee and approved by the Board of Directors on May 22, 2024 and
have been subjected to limited review by the statutory auditors of the Company.

2 The above is an extract of the detailed format of financial results for the quarter and year ended March 31, 2024 filed with the Stock
Exchanges under Regulations 33 and 52 read with Regulation 63 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations,
2015. Detailed quarterly results in the prescribed format are available on the websites of Stock Exchanges (www.nseindia.com and
www.bseindia.com) and the Company (www.radiocity.in).

3 The figures of the last quarter in each of the financial years are the balancing figures between audited figures in respect of the full financial
year and the published year-to-date figures up to the end of the third quarter of the respective financial year.

For and on behalf of the Board of Directors of Music Broadcast
Limited

Sd/-

Vijay Tandon

Chairman

DIN 00156305

Place: Mumbai
Date: May 22, 2024
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PUBLIC NOTICE

This is to bring to the knowledge of
general public at large on behalf of my
client i.e. MR. CHRISTOPHER
PETER GOMES that he along with his
father Late MR. PETER SEBASTIAN
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GOMES are the original owners of Flat

No. 11 on First Floor, Area
admeasuring about 422 Sq. Ft. (Built
Up) in the Building of the society
known as DASA CASTLE CO-OP.

/isBFC | SBFC Finance Limited

HSG. SOC. LTD., situated at village
Navghar, Vasai (E), Tal. Vasai, Dist.
Palghar. Late MR. PETER
SEBASTIAN GOMES died intestate
on 30/04/2021 leaving behind my
client MR. CHRISTOPHER PETER
GOMES as his only legal heir to the
said flat. As per society records 100%
shares, right, title and interest of the
said flat stand in the name of my
Client. My client hereby state that
Original Agreement for Sale dated
30/11/1988 executed between the
then Purchaser i.e. MR. NAIR
PRADEEP NADESH and then Vendor

(TR A (SerETah) fem,

2007 =1 e ¢(3) TER)
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i.e. MR. YOGESH NARAYAN AMIN is

is in possession or have any claim or

this notice and if fails to do so no claim
shall be entertained in future and
necessary transaction will be done.
Sd/-
Adv. Nagesh J. Dube
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T TehTgTY Bellt

'‘Dube House', Opp: Bishop House,
Stella, Barampur, Vasai (W),
Dist. Palghar - 401202.

Place : Vasai Date:23.05.2024
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